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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

CALCUTTA BENCH

‘0.A.NO 39>/i'%ziop 20;1.’8'
In the matter of :
Chhabl Chakraborty Smgh.
: ...}Appllcant
-.-Versu,s-v C |
Union of India & Ors.

Respondenté‘

“Chhabi Chva-kraborty' Singh' 'Wife of 'L‘a't‘e jayanta‘ng‘i?\?;h at
Rabmdrapally, Sun Post Oft"ce - Surl Police Stat:on - Surl,'
District -~ Birbhum, Pin No 731101. |

| Apblicént'.

"-Versus-

1) - The Union of India, serVice thrbugh the'-ﬁ‘e;n;mi, L |
M,am.n.%c,?; Re Eﬂo&‘rm &.«71.0«/-
ak Sémw &a@ ,«omaav Zooi0) .
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'The Divisional ‘Railway. Manager, Howrah ', Division,

- Eastern Railway, at-Howrah, District ~ Howrah, Pin- No.

711101.

The Welfare Ofﬁcer," Offiée at Howrah Division, Eastern .-

Railway, at Howrah, District - Howrah, Pin No. 711101.

b

‘The Sr. SEE (G) Rampurhat Eastern Railway, Rampurhat

~ Railway Station, Post Office " - .Ramp‘urhat, District . -

Birbhum, Pin No. 731224, . = .

... Respondents
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'CENTRAL ADMINISTRATIVE TRIBUNAL
KOLKATA BENCH

No.0.A.350/1481/2018 . Date of order : 11.01.2019

Coram : Hon’ble Mr. A.K. Patnaik, Judicial Memb‘er

CHHABI CHAKRABORTY SINGH
VS.
RIS o
UNION OF INQJA%&@T!—IERS(EASTERNéRQIL}NAY)

3\ LY
For the applits t&}l\/l AKaGHE ' re >
or the appligant, ~ : Mr. A.K Gt T
W 8 ) A

For the re&por;"dents :

aRoy,c
\ i

ounsel ; ’ R
‘ r‘\ . X

o PRSI |
AK. Ratnaik, Judi® lai*Mem’oe f o ii
mThe mstant n ifed] Jer Section 19 of the

h w\‘ e 3 b ) -~ ’} ?

Adrnmlstratlve Trlbuna R 1
“a) leeCth" Upon theds:; gcerned eS| dents and“"each one of them

* more yfartuculﬁﬁ?"‘*the respondent n03 toqo release th“e‘- death- cugw——
‘;_.returer{j.enta*benefuts etc. in favour of the appllcanf wndo \ofﬂ.ate Ja{anta

’I.

Kumar Smgh L Wr * Py

%, T e P ;
b) \Any%ther order or further order may: be passed as Yodr Lordships
may deem flt arid, proper : ﬁ,ﬁf

Rt

T
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- Heard Mr. A.K. Ghosh, Id. coungél for the applicant and Mrs. Gopa Roy, [d.

e counsel for the respondents.

3. Brief facts of this case as narrated by Id. counsel for the applicant, are that
the applicant is the widow of Late Jayanta Kumar Singh who died of a road
accident on 15.11.2017 while working under the respondents. It is submitted by

ld. counsel for the applicant that after death of her husband, the applicant made a
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representation to the Respondent No.4 on 19.05.2018 with a request to release
the death-cum-retirement benefits of her deceased husband, but neither the

benefits have been released in her favour nor she received any reply from the

respondents.ﬂ Being aggrieved she has approached this Tribunal seeking the

aforesaid reliefs.

4, Ld. counsel for the applicant submitted that applicant’s grievance would be

more or less redressed for thegﬁ'res‘entwf gdirectlon as given to the Respondent
1 % 25 j f #

No.4 to consider and‘dtspose of the representatnon of ﬁw apphcant@as per rules

o N

within a specifictime frame %

-{ W;s’ﬂﬁk b&
5. C!ons;dering theffacts and ci 1stances he ca thlnk it would nxt be

.} b . " '_ r 5 g y ' - M
prejudicial to eitherfo the Jdwcounsel for thé@ﬁplicant
~

is auomd. o
%cordmgly pandentf No.4 tte. “th ei are Officer, ofﬂce at
: Dlvg’Sﬁ( | Rallway Manag al owrathnvfsno%, Easter ) a1|way, Howrah i IS dlrectéud

,pv““‘"‘“ﬂ.

_sentation ofmhe appllcant d ted
# N
L ' ™y "r

e, .

1_9.051%2008(' ) {:ne’gu?'g A/3)%s per rules and regulat:oﬁ‘s in force "by ﬁpassm 7a well

reasoned“'order Wwithin a peftiod of six weeks from the date of rece|pt of a copy of
A M,

2" .

‘1

to%consnde /’d’*dlspose of the )
S

this order and éomm;qr?ntate the decnsnon to the appllca hﬁth After such

S,

'c.onsideration, if the apﬁ!icant,,jksjound entit!ed_ﬁt,gmthe‘"‘beneﬁts as claimed in the

T 'régresentation, the respondent authorities shall grant such benefits to her within

* afurther period of six weeks from the date of taking decision in the matter.

7. it is made clear that | have not gone into the merits of the case and all the
points raised in the representation are kept open for consideration by the

respondent authorities as per rules and guidelines governing the field.
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With the above observations the O.A. is disposed of. No order as to cost.

9. A copy of this order along with the paper book may be transmitted to the

Resp_ondent No.4 by speed post for which Id. counsel for the applicant shall

a ‘ » deposit the cost within one week. :
, ]
; { A.K. Patnaik)
Judicial Member
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